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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL a IWDERABAD BFNCH 

AT HXDERMAj 

O.A.No. 1624/93 	- 	 Date of Orders 

BETWEENs 

G.Radhalcrjshnaiah 	 •, Appliéant. 

AND 

3, The Union of: Inaia, rep, by 
the General Manager, S.C.Rly., 
Secunderab&. 

The Divisional Personnel Officer1  
S.C.Rly,, Guntakal, 
Anantapur District. 

General Manager, Southern 
Railway, Madras. 	 .. Respqndents. 

Counsel for the tApplicant 	 .• Mr.K.Sudhakar Reddy 

Counsel for the RespOz exits 	 ,. Mr.D.Fjtul 

Cc&U½MS 
CCCCJt. RIJMI'1 • ) 

HON ,8 IL SHRI B ,5 JAI PARAMSHWAR S MflER (JtJDL,) 

- 
a 

X oral order as per Hon ble Shri a.&..Tai 	 Y_ 	- - 
- 0. 

applicant and Mr,D.F.Paul, learned standing counsel for the 

respondents. 

2. 	The applidant was initially appointed as Craft Teacher 

in the scale of pay of ag.330-560 (old scale as.135e320). In the 

notification it was rnnn+-4rknnA 	 ---•-__----_-•- - 

an offer of appointment was made to the applicant in the scale 
/ 'Y- L 

o5yis.165-350. on 20.8.74 such an offer was made even before 

joining the services. He is a B.A., B.S1., and higher in 

Craft. He joined the services of the Southern Railway on 



M 
S. 

4.10.74. The applicant continued as Craft Teacher from 4.10.74 

to 6.3.83 and on 7.6.83, he was appointed as telugu Pandit in 

the scale of pay of Rs.440-750. As per the Railway Board's 

letter dt. 31.5.68 (A.-1) a trained graduate handling Classes 

vi to x is entitled to the scale of pay of Rs.170-380 i.e. in 

the revised scale of pay of as.440-750. 1%)satisfied all the 

conditions mentioned in the said letter that he submitted his 

representation that the matter was referred to Railway Board 

that after the merger of the Guntakal division in the S.C.Railway 

the Divisional Personnel Officer, Guntakal submitted a proposal 

to the Divisional Accounts Officer, Guntakal for up-gradation 

,c 4-ha r.rst n* flra€4- Parhc'r frnvn Or flfl_çAfl 4-n 44rL..l1;n 1-n, 
arranging matching surrender along with justification by letter 

at. 10.5.78. The proposal was returned by the Divisional ?ccounts 

Officer, Guntakal and subseq'ntly the matter was referred to 

the Chief Personnel Officer, S.C.Railway. The applicant was 

ranra sc'n4-A 4-ha nfl t- s-ar 4-n SrPWS - Sari ,rv arht -Fr. r fun-ha r rt I n,. 

The General Manager, S.C.Railway agreed for up-gradation of 

Craft/Drill/Drawing Teachers who are graduates to the scale of 

11.1.80. The said, communication was sent to all the Division) 

The matter was referred to Railway Board pending receipt of the 
order from the Railway Board that subsequently the applicant 

made several remintlers to the Railway Authorities and that no 

rolIct hqinI-.ran 4-n than, 	An 	 ._ 1) QI 	1 4n4-4n,ne-'aA -I-n 4-ha ?tyn1-ar 
of the Parlianent ' that the applicant is not entitled to the 

scale of pay of Rs.440-750 from the date he joined as Craft Teacher. 

-. 	 fl 	 WV C I & 	SS'.SO S 	 aaø •Sfl jjACJ SL4 	--'- 

a direction to the respondents to refix the pay of scale of 

Rs.440-750 w.e.f. çJ4.10.74 the date of his joining and for a 

consequential direction to pay all the arrears of pay and other 

service benefits. 
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4. 	The respondents have filed counter to thel effect that 

the applicant is wrongly interpreting the orders of the Railway 

Board dt. 31.5.68 that the application is barred by limitation 

that his grievance was finally disposed of by the ldministration 

on 31.10.93. Aftór a lapse of 10 years that the applicant 
'I  

approached this Tribunal that the applicant had submitted 

necessary application for appointment as Craft T&acher in the scale 
' Employmtnt 

of pay of Rs.135-320 in response to the/notiNo. 3/73-74 purely 

based on the technical qualification acquired by him in weaving 

and drawing • The scale of pay mentioned in Employment notice 

was Rs.135-320 then the existing scales of pay of all the Central 

Government employees Inc Jading railways were revised thrice from 

1.7.59, 1.1.73 and 1.1.86 respectively that accordingly when the 

--.a-..-fl.- 	--J-s__fl -------A 	 -- - 	- - 

the scale of pay of .135-320 (M) mentioned in the Eiloynent 
0-8 

-cahannn Nn4-4ra ,aa nv-,A4F4nA 4.n Do 1CC_flfl I&St sS 

reconinendations of the second pay commission. Subsequently, he 

was selected and pronoted as Telugu Pandit in the scale of pay 

of is. 440-750 (RS), effective from 7.3.83. The Railway Board in 

their letter dt, 31.5.68 and 4.11.72 had advised that all the 

trained graduate teachers otherthen the special teachers should 

be in the authorised scale of Jb.170-380 which was later revised 

to lls.170-380 which was later revised to Rs.440-750 that as tn 
the Railway Board's letter dt, 6.11,79 (Annexure R-1) revising the 

scale of pay of Craft Teacher from Rs330-560 to Rs420-640 w.e.f,  

graduate teachers that the said scale of pay was not applicable 

to the special teachers. The contention of the applicant that 
-Lu •-t1C 0LUJ.t UL pay ui 1c3qV-13U cannot V 	 - - 

accepted. The sbkSE)of  granting the scale of pay of Rs.170- 

380 (iS) 440-750 (ss) in favour of trained graduate teachers 

was mojSift4-before the A.?. Hich Court awl alsn 4" 4-ha tn-14---"- 



a 

Ibwever that the above scale of pay was implemented as a Trained 

Graduate Teacher and Telugu Pandit based on his academic 

qualification acquired at the time of his initial appointment. 

The promotion as Telugu Pandit was puly based on his application 

in response to the notification of the raiiway(Sistration 

that he was earlier recruited as a teacher otherthap a trained 

graduate teacher and hence the extention of scale of pay of 

Rs.440-750 was in reference to the Railway Board's letter dated 

1.2.83 and 12.5.83. 

5. 	When the matter  was heard We found that the application 
was clearly barred by time. The applicant had approached this 

Tribunal after a lapse of nearly 10 years. Fbwever the required 

;;Z' As the applicant submits that he was2trained  graduate 
.a_J—.— 

this connection and leave it to the £tnber Staff Railway Board 

tn dr i el 	h 4 n 4 cane 4n,nnrA.nc'  

Tine for compliance is 4 months from the date of receipt Of 

a copy of this order5  

6, 	The OA is ordered accordingly. No costs. 

( R.RANGI4RMAN ) 
t'ientnr (.liw3i - 	 Ma,n1,ar fZkAvn.s 

Dated: 6th January. 1997 

ictated in Open Court) 
f &-I-(, L IL 4 U' 	- - 



oft 
Cspy to: 

1.1  The General ('anagar, Ssuth Central Railway, 
Sacundorabad. 

2, Tho Diulsional Parssnnel Officer, 
Stith Central Railway,Guntakal, 
Ananthapur District. 

3,4 Ganeral Pniger, Seuthorm Railway, 
P dra s. 

4 *1  One copy to llr.K.Sudhakar Reddy, Ad.,ocata,CAT,Hyderabad.1 

5. One copy to Mr.D.r,Paul, CCSC,CAT.HvdADhaS 

7: One copy for duplicate. 	 -- 
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